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Notes of the Registry DATE ORDER O THE TRIBUNAL 

20.9.11 	
Heard Vr.PI.Chands,1.arn.d counsel for the 

applicant and also Ph.8.C.Pathak, learned Addl.C.C.S. 

C. for the respondents. 

The main case sinc, disposed, this application 
I 	 . 	 . autoestically stands disposed. 
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In the Central Administrative Tribunal 

Guahati Bench at Guiahati. 

ContemptPetition No. 	/20 00 
In Misc. Petition No. 192/20 00 

In 
0 A! NO. 126/20 00. 

In the matter of ' 

Shri Girish 12clEkx ICalita 

-Ye r su s - 

Union of India and others. 

- And- 

In the matter of : 

An application under Section 17 of 

the Administrative Tribunal Act, 1985 

praying for initiation of a contempt 

Proceeding lagainst the contenmer for 

non-compliance of the order dated 

10-7.2000  in Misc. Petition 

in O.A. No. 126/2003. 

Mid - 

In the matter of : 

Shri Girish Kalita 

Son of riKrja Kan.ta Kailta 

esident of Village Ia.j Para 

P.O. Lawpara, Dist. Nalbari, 

Assam. 

- Versus - 
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Shri Niranjan Das 

Siperintendent of Post Offices 

Nalbari, Assan. 

Shri Prem Nath Gayti 

Sib—Divisional Inspector 
of Post Office, West Division, 

Nal ba ri.  

The humble petition of the abovenaned petitioner 

most respectfully submits as follows .  

That your petitioner was initially appointed 

as extra—departmental Delivery Agent under the Sub..Divisionai 

• 

	

	 Inspector of Post Offices West Bivision, Lawpara fist. Nalbari. 

His services was. terminated vide Memo lb. A1/Lawpara/2000 

dated 1.4.2000. 

 That your petitioner being highly aggrieved with 

the order of termination dated 1.4.2000 9  approached the 

Fbn'ble Tribunal through O.A. lb. 126/2000 praying inter-

alla for setting aside the àrder of, termination. The 

matter came up for admission on 10.4.2000 before the Ibn'blé 

Tribunal and the I-bn'ble Tribunal was pleased to admit the 

said original application and also was pleased to kept in 

abeyance in operation of the impugned order of termination 

dated 1.4.2000. 

That youi' petitioner beg to state that although 

he shad served during the month of April 2000 and May 2000 

his pay and allowances hdd not been released by the authorith. 

Contd.... 
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The petitioner being highly aggrieved for non-releasing 

his salary again approached before the Hon 'b le Tribunal 

through Misc. petition No • 192/20 00 for making payment 

of salary for the month of Apr11 2000 and May 2000 . The 

Hon 'ble Tribunal was pleased to admit this misc. petition 

on 10.7.2000 and was pleased to release the salary/wage 

of the petitioner as he has been permitted to join as per 

the order of this Tribunal till the vacation of the interim 

order is considered and allowed. 

A copy of the order dated 10.7.2000 is enclosed 

as Anneare -1. 

That your zp Petitioner, immediately after receipt 

of the order dated 10.7.2000, submitted the same on 13.7.2 000 
- - 

before the contether No. 2 with a representation. But the 

contemier did not take any action against the petitioner 

for release of payment of salary for the month of April 2000 

and May 2000. 

A copy of the representation is enclosed as 

Annexure -2. 

That non-payment of salary to a Government employee 

who has approached this Hon'ble Tribunal for redressed of his 

grivances is highly arbitrary and unfair. It is a wilful 

violation of the Hon'ble Tribunal order's dated 10.7.2000 

by the alleged contempner, therefore the action of the 

contempner is amount to contempt of the Hon'ble Tribunal 

Therefore the Hon'ble Tribunal be pleased to initiate contempt 

Proceeding against the contemier for non-compliance of the 
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Hon'ble Tribunal order dated 10.7.2000 in misc. case 

No. 192/20 00 in O.à. No. 126/2000. 

6. 	That this petition is made bonaflde and for 

the ends of justice. 	 2 

It is therefore prayed that the Hon 'ble 

Tribunal be pleased to initiate contempt 

proceeding against the contempners for 

non-compliance of the order dated 10.7.2 000 

in misc. petition No. 192/200 0  in O.A. 

No. 126/2000 and further be pleased to impose 

punishment in accordance with law. 

And for this act of kindness Your petitioner as in duty 

bound shall ever pray. 

affidavit........ 
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AFF ID A V IT 

I, Shri Girish Kalita sen of Shri Krishna Kalita 

resident of Village Law Para P.O. Laupara in the District 

of NaQibari, Assam do hereby solemnly affirm and declare 

as follows :- 

That I am the petiticner in the above contempt petition 

and as such I am well acquainted with the facgs and 

circumstances of the case and also competent to sign 

this affidavit. 

That the statement made in para 1-6 are true to my 

knowledge and belief and I have net suppressed any 

material facts. 

That this affidavit is made for the purpose of filing 

contempt petition before the Hen'ble Central Administrative 

Tribunal, Guwahati Bench for n.n—cènpliance of the order dated 

10.7.2000 in Misc. Petition No. 192/2000 in O.A. N.. 126/2000. 

And I sign this affidavit an this iK th day of 

August, 2000 at Guwahati. 

Identified by me. 

Advocate. 

: /4fi4Jk 

Deponent. 

Solemnly affirmed and declare 

before me by the deponent who is 

identified by Mrs. N.D. Gauwami, 

Advocate, an this 	th day of 

August, 2000. 

'2i.cat&1 

Central Administrative Tribunal 

Guwahati Bench. 
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APi_Cu4i2; 

Laid dox before the Hori'b].e Central 

Administrative Tribunal Gu,ahati Bench, Gurahatj 

to initiate contempt Proceeding against the alleged 

0onteieraegpod8 for wiliil and deliberate 

noncomp1iance of judgement and order dated 10.7.2000  

Passed in Q' M.P. No. 192/2000 in O.A. No. 126/20 00 

and itirther be pleased to inpose *mishment upon 

the Conteniers/pespdents for wilittl and deliberate 

non-'conipljance of judgeinent and order dated 10.7.2000 

passed in M.. No. 192/2000 in 0 .A. No. 126/2000. 
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Applicant(s) ,/: c::_ c 	_L')4',' 

Respondent(s) 

Advocate for Applicant(s) 	. H' 
Q-1300 Ja -- 

Advocate for Respondent(s) 	
. 	-- 

Date 	 Order of the Tibunal 

10. / •.0 

v. 

1 
• 	:;4e / 

Present: !-lonble Mr S. Biswas, 
• 	 Administrative Member 

Learned counsel Mr M. Chanda for 

the peititoner/applicant and Mr A. Deb 

• Roy, learned Sr.' C.G.S.C. tor the 

opposite party/respondents. 

Heard the learned counsel tor the 

parties. This Misc. Petition is a 

prayer for payment of salary for th 

months of April and May 2000. It is 

mentioned that even beyond that date 

the salary/wage was not paid.i  

Pending a decision/disposal ot 

O.A.No.126/2000 the respondent No.4 

shall release the salary/wage ot the 

petitioner/applicant, as he has been 

permitted to join as per the order of 

this Tribunal till the vacation of the 

interim order is considered and allowed. 

Post on 31.7.00 for orders. 

0 

40 6114 	 In the meantime time is granted 

file written statement and vacation 

petition it n-eeessary c- 

10 	
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Sd/MEMiCH (AUtI) 
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To 
phe b -Divisional In spector 
of Post Office, 
vest Division 
Rig—ML.  

&b I Prayer for payment of salary for the month 
of AprilA!ay '2000 and :on.rds interms of 
Hon'ble Tribunal, Guahati Bench, Guwahati 
interim order dated 10.7.20 00 passed in  
M•A• No.192/2000 in 0 .A • No. 126/2000. 

Sir, 

'ith due respect I beg to request your honour 

to be kind enough to release my salary for the month of 

.pril/y '2000 and onwards inteiins of the Hon'ble 

Tribunal's order dated 10.7.2000 . It is relevant to 

mention here that :+1ere is a specific direction by the 

Hon 'b le Tribunal to release the salary for the month 

of April/1ay 1 2000 and owwards by the Sub -Divisional 

Inspector of Post Offices vest Division, Nalbari, i.e. 

4. You are requested to comply the order dated 

10.7.2000 at your earliest and for mUch I shall be 

be grateful to you. 

Yours faithfulLy, 

(G.IBI$H 1cAITA) 
Biclowre $ 
	

EDDA, Laopara 
p.O. Lao-pam 

Oopy of order dated 10.7. 2000. 


